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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON2.09.2017
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CP NO.(IB)102/ALD/2017

None for the petitioner. Today, infact there was no representation from the
petitioner cum financial creditor on 06.09.2017, when the matter was listed. While,
the counsel for the corporate debtor Sh. R.P. Agarwal is very much present. He orally
raises objection to the present petition, since there is no representation from the

petitioner. The present petition is dismissed in default and for want of prosecution.
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Dated:20.09.2017 Sri H.P. Chaturvedi, Member-{Judicial)
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